vy

eeenal/e

IN -THE CINTRAL ADMINISTRATIVE TRIBUNAL s HYDERABAD BENCH 1:
AT HYDZRABAD

UA,32/94, 1253/93; ) .
1030/93, 947/93 & 931/93 date of decisions5-12-194"

Betwaen:

Rpplicent in OA.32/94

1+ Reja Hegerath ]

2. K. Bepaiah 1 Applicent in BA.1253/93

3. G. Heragopel s Applicent in OA,1030/93

4, G. “hdnrasekhsras Rao ¢ Applicant in DA,947/93

. P, V, Padmenabha Sarme 4 Applicent {n@DA,934/93 ‘¥
P and ‘ Vg

1. Union of India, Rep,.by ‘ ' - v

The Sec etary to UGl
Min. of Comunications,
New Delhi

2e The Chairmen

Telecom Lommission Loy
Dept., of Telecommunication

Senchar Bhavan, New Delhi.

3, “Agt+, Dirsctor Ganeral (TE)
Min. of Communicetions,
Sanchar Bhavan, Rew Delhi,

4, Chief Gensral Manager,
Telecommunicationst
Ap Circle, Hycerabad 500 001,

Respondents in sl1l the OAs

vl LRI

Counsgel for the gpplicants t V. Venkateswara Raso, Advocate

in all the QAs

Counsal for the regpondents: V', Bhimanna, SC for Cantral

in OA.32/94; 1253/93; 947/93 Government.
Counsel forths resgpondents ; N.R.Devarej, SC for:Centrel
in CA.4030/93 , Governaen t

Counsel for the respaondents

N.V.Reghava Reddy, SC for
in 0n.931/92 '

Contrel Government., .

;""1,“ s

CORAMS
MON. MR. JUSTICE V., NLELADRI RAG, VICE CHAIRMAN
HUN. (R, R. RANGARAJAN? MEMBSR (ADMN.) '

0.A.N0332/94; 1253/93; 1030/93;

947/93 & 931/93, Date:5.42. 94,

JUDGMENT

JAS PER HON'BLE SRI R.RANGARAJAN, MENBER (ADMINISTRATIVE)]

“t

Heard Sri V. Venkateswers Rao, lesarned Couqqdl for

~the applicents and>ri V, Bheimenna, lesrned Stmnding Counsel

for respondants in all the OAs.

C‘Oﬂtd.o e oy 0;- '7‘3/"



see o"o'; 3/;

2, Ae the same point hes erisenfor consideration. thogo
OAs cen be conveniently disposad of by a common order.

3. : A3l these epplicents joinad service as Telagr.-'
phiats ano tnen PIUNMULI Y 95 1aw=1 1aw S . S RS

All Indis seniority unit t111 1979, Grade of Trnfélu :
Supsrvisur wes mede circle unit from 1979, Thus those

who are working as Traffic Supervisors by 1979 wore réquired
to meka optione for ellocation to the various circle unitn!
end accordingly they were allotted to circle units.

Ge Lvin befoie the grade of Traffic 5uporV1.or-uas

made circle unit, Shri Balaswara aingh end Sri P, Panjiara g

were promoted s 5718 Group-B on adhoc basis, ﬂllegationn

for tha-- applicanta that they esre not offorod adhoc
promotion by the dates of promotiGn of Sri Balesmara Singh,

andSri P. “ejiare as STT Group~8 on adhoc baaiaual not

.J
danxed.

5. The post of Traffic Supawvisor wes ro-daiignatsd
as ASTI'Group 'C' with effect from 1984, hvanua for

ptomotiun tf om Traffic Suparviaor/ASll thup e is to
STT Group '8! which {shll Indie ‘lniority unit from tho"

boginning. tven after Traffic Suporviaor/asTT Group et i

RERIFL. 3

was mede circle unit, all the nfflclra in the nnid c.dro in nll

T TR

the’ unit- of all the circles who aro eligible nay voluntaor

for consid.ration for promotion to the grade of STT Broup-B.’

6. While the epplicents in OAs32/94 & 1253/93 -ou |
rejulerly promoted as STT Group-B8 even prior to the date ;ftﬂ‘r
the reguler promotion of their junior Sri Panjiara, ths applicants
in athe Uhs 103/93, 947/93 & 931/93 wers raghlarly promotad

of their junior 5ri Beleshmara Singht as STT Group-B.‘

7 The allegations for the lpplicanto in Cps 32/94

and 1253/93 thet thedr pay wee more/equsl to the pay

of Sri P. Panjiers in the cadre of Traffic Supdrviaor,-

| 'Contd.'..-.'uu.c'..‘“é/“
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cosssed/s

and the applicents in other three UAs viz., 1030/93, 947/93° 4
951/93 was more,equal to the pay of Sri Baleau;ra Singh-in

the cadre of Traffic dupervisor weére not denied, fhu;, itﬂ

is & case where the pay of the raaﬁactivo epplivants was either
mora’or squal tu the pay of their respective junlor °ri v,
Penjiara/°ri Baleswsra Singh in the caﬁre aof Traffié‘supervisor
and their pay in the cadre aof ST1 Group~B is less tﬁ;n the N

pay of their respsctive junior 5ri Panjiara/Balosweras Sihgﬁ 88
on the dets of regular promotion of the lattar to the post of
ST1 Group-8. 8n anamocly has -arisen as Sri °anj£ar;/ar1 Balaamara
Singh were promoted as STT GRoup~-B on adhoc baaiaand tweir poriod
of service as Si: Group=8 wﬁan they worked on odﬁocJBaoig in
that cadre was bsing taken into considoration for fixing +heir
pey on the reguler promotion as S5TI Group B.

B. 1t is trus that by the dete of promotion of

thege applicents as 5Ti Group-B, their respsctiva Juniufs—‘

were not in the ssms circle while they were working 4in

the grece of Traffic Supervisors/ASTT Group-c; Bue‘ié ‘Q v

is & case whore Sri P.Fanjiara end ori Balﬁsuaré Sihéﬂ were
peonoted on adhoc bssisto STI Group=B even bafors the grede’

of Traffic Supervigsor was made circle unit, Thus, it is o case
where the a.plicantswer not offerxred promotion to STT Group-B
when it was offersd on edhoc basis to Sri Baleswera Singh and él

to Sri Panjisra. Then the quession of denisl of the offer of

promotion when it wes on adhoc basison the part of the

applicants does not arise. The qu stion as to whether the benefit

of stepping up has to be given to a senior if the adhoc promosion
was given to junior afte the lowsr post was made circls unit
does not arise for cunsideretion for disposel of these OAs, and
hence we do not deel with the seme for dispossl of these (A3,

9. We held in GA 974/93 end 1001/93 thet if stepping

up is not going to be allowved in the circumstances referred ¢o
herein which are similar in the OAs 974/93 & 1004/93, the seme

will &e violative of article 14 of the Constitiition of Indie.

"ontd-. L oovos/'
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10, For tha reasons stated ther in, we hold thaf the
- nA_ 1D /04 amd 17ER/Q% _hava ¢o__he aiven_the nav

equal 4o the pey of Sri P, Peanjisra es on tha dets of his
regular promotion to STT Group-B8 on notional beasis. The
applicsnts in other 0As viz,, 1030/93, 947/93 and 931/93
have to be given the psy equel to the pay of Sri Baleswars
singh as on the date of his reg ler promotion %o STT Group-*
on notional baéis. ‘We held in OAs 974/93 and 1001/93

that the applicents therein shouldbe given the monesary
benefit from 3 yesras prior to the dete of filing of the
respactive UA. Ffor the reoasonas stated herein, we find

that the epplicents hersin also have ;o be given the

mone tary benefit from 3 yevers prior to the dete of fillng of
the respective (A,

1C. Thegse ORs ars dispcsed of accordingly. No consts.

CERTIFIED TG BE TRUE CORY
8d/e XX XX XX XX XX XX X
De115/12/1994

COURT Officer, CENTRAL .
ADIINISTRATIVE TRIEUNAL s -
HYDERABMD BENCH s HYD®BAD

o A True copy 4f
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cP 32/95
in
OA ©31/93, Dt. of Ordar:14-9-95.

(0rder passed by Hon'ble Justice Shri V.Neeladri Rao,
Vice=Chairman) .

It is submitted for the Respondents that Raspondent
No.1 had given direction to Respondent No.4 by letter dt,13. 9 95

to implament the judgemsnt; but it will be SUDJBCt to tha aut

come of the SLP Piled in the Supreme Court, It is stated for
g

the learned standing counsel that thereby the payment will be

made as per the judgement in the O.A. by obtaining an under-
taking from the applicant that in case the SLP is going to be
allowed or modified, the nacessary amount will be recovered

from the applicant,

20 Hance the C.P., is closad.]ﬁ

j”m@)s VR,

) (A .B4GORT (V.NEELADRI RAD)
?gmﬁer (A) Vice=Chairman

Dt. 18th September, 1995,
Dictated in Opan Court,

avl/




To e

l. 8ri K, 1»..T'hakar, Secretary
Ministry of Communlcution
Govt.of India, New Lelhi,

2. Bri’ Thakkar, chai rmqn Telecom 502rd, Sanchar Bhavan,
MﬁHXEXx¥Lﬁ£XEENMBHXE&KX o
M DR X RPOEK K M _ . ' ' T ,

3. S5ri 3Buch prs akash, “SS;Qtant Zirector b@heral(“L),
“lnlutry of Communlcatlons -ucbt of Tele com,

sanchar Bhavan, Hlew ﬁelbl. o ;

4. Sri M,V.Shaskar k- 20, Chief General l\”snﬂger,

Telecom, 4,P. C:LICJ.G DOorSﬁnchar Bhavan, S
MV :rabad, ' :

5. One Copy to Mr. V. VC-‘D.]\‘_ t':SWc..r mio, adVOCatc CAT .Hyd.,;
8. One coly to Mr, N, V Rao’—}ava Ledcy, ,‘J‘;ddl.CGSC,

7. One sp are\\cq.;y.

I;)Vm -

or,
3
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TN PHU CURTRAL ADMINISTRATIVE THI BUNAL HYLUERABAL BEJCH 4T IIYLERAT L.
‘ . -

€,
C S

CenNO, A3 /03

Hetween:
VP Sedrws

r
I
\

«and

1. 8ri LLK.Thakar, Sccretary,
4

\:— . ' . CrPal\.!O‘:sl/gS _‘:

in

Late of Order: 14-9-05,

.- Applidant;'

Ministry of Communications,
G?tJfIn&a,Nmu&HhL
.K,

2% 5ri, Thakkar, Chairman,

. .

Telecom Board, sganchar Bhavan, . .

New Lelhi.

X

3. 5Iri Budh Prakash, Assistant Director General (T)
Ministry of Communication, Lept,of Telecom,
Sanchar Bhavan, New Ielhi. :

4. Sri M.V.Ehaskar Rao,: Chief General Manager,

- Telecom, A.P.Circle, Loorsanchar bBhavan,

Byderabad.

. s I\esp O[’ldms .

PR X R A XX RS R KSRl ZE

Bor the ipplicants Mr.VeVenkate swar kao, Atvocate. «

Fof the Fespondentss ur.n,v. Roghave Recldeg .

CORAM:

Addl . CGSC,

: , t :
THE HOE'BLE MR LJUSTICE V.NEBLADRI RAO s VICE-CHAT RN -

THL HON'ULL IE,
Ihe Tribunal
(Order passed by Hon'bl

4 BoGORTHL & MBMBER(ADMN)
made the following Crderz—

€ Sri V.veeladri hao, Vice-Chairman)

- 8 *

It is submitted for the Respondents that Respondent
Yol had given direction to Responcdent Mlo.4 by letter dt.13~9-1995 +c

impliment the judgment, but

it will be subject to the cutcome of the

SLP filed in the Supreme Court. It is stateg by the learned counsel
for the Iespondents that thereby the pavmente will be made as per the

Judgment in the 0.4, by obt
that in case the SLP is goi

smounts will be recdvered from the applicant.

2. . fence the C.P. 1is

4

aining an undertaking from the aprlicant
ng to be allowed or modified, the necessary

closed,

ﬂl& &){'(ﬁ"ﬁ%

Deputy Feaistrar(J)c
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CONWPAREL BY , | peppovep.mr !'

IN THE CENTRAL ADMINISTRA¥IVE TF IBU'\U—L
HYDERABAD BENCH AT HYZ ERAF’KD

THE HON'B'LE MR.JUSTICE V.NEELADRI 250

' VICE-CHAIRMAN _
_ . atid ' -
N THE HON'BLE MK, : W 3 M(ADMN)

[}

DATED: - \LA:-CK:1995§

ORDER/JUEEMEmrr—

- Mwhe L R.D/LC, A NO, < )/!CI S
7 - in : L

0.a.00. Q?ﬂ'qif

'I‘.EA-NO. ’ ) (L‘\T.P. < )

Admlt'ted and Interim Dlrectlons
Iissudd.,

‘Miwed | C—F ch%a/

J _ .
~ Dispdsed of with directions.
Dismipsed.

N emijeca A An - -.a..'l....-:..--__

Dismilssed- for default -

-

Or de Je d/ke jected.

. No order as to-costs. S

pvm. . T - /

s et | oy

Contral Admmutm.se [
DESPAFCH

Q,QSEHB.%
!
L HYDBRABAD BENCH |
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